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CENTRAL ADMINISrRATIVE TRIBWAj, 
ERNAETJLAM BENCH 

_f 1994 

Wednesday this the  16th day of March41 994. 

QORAM 

Hcn'ble 11r.Justice C1ttur Sankaran Nair,Vjce Chairman 

Hcn'ble Mr. P V. Ven) takri shnan,Adminj. strative Member 

C.3K.Basheer, 
Casual Labourer, 
Deptt. of Animal 
Kalpeni, U P. of 

C.O.Xoyamma, Cas 
Deptt. of Animal 
Kalpeni, U.T. of 

Huandry, 
Lakshadweep. 

ial Labourer 
Husbandry 
Lakshadweep., 

A.K.Aibu Koya, Casual Labourer 
Department of Animal Husbandry 
Kalpni, 

U.T. of Lakdiidwep. 	 ...Applicants 

(By Advocate Mr.P.sanjay (MX Damodaran) 

V. 

1 • The Aini strator, U.T. of Laksbadweep 
Kavarathy. 

2, The Director, Department of 	- 
Animal Husbandy, Kalpeni, 
U.T. of Lakthadweep, 

3. Union of India, represented by 
the secretary to Gàverrjnent of India, 
Deptt. of Personnel & Training, 
Ministry of Psonnel, Public 

Grievaic es & Pensions, New Delhi. 

(By Advocate Mr.MVS Nampoothiri) 

ORDER 

CHETTIJR SAThQRAN NAIR(J), VICE CHAIRMAN 

It is reported by counsel on both sides that 

monetary benefits due to applicants have been paid 

with efEect from 1.9.93. Standing CounSel suxtiitted 

further that applicants have been granted tnporaxy 

status. According to him, these set tle# the outstanding 

disputes, while according to counsel for applicants 

it does not. If there are any remaining dites to be 
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rted Out, that must be done at the departmental 

level, Applicants may raise their claims with 

grounds in support thereof and suit a representation 

before the Administrator, who in turn will pass a 

reasoned order thereon, within six months of the 

date of receipt of the representation. We counsel 

the Administrator to adhere to the time schedule. 

• 	• 	
2* 	Application is dioed of with the afore- 

said directions. No costs. 

Dated the 16th March, 1994. 

	

iP.VVENKTAKRISHN14N 	CTUR SANKARAN NATR(J) 

	

ADM D1 I srRAr IVE MEMBER 	 VICE CHA Iit'1 AN 

ks163. 


